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Exploratien for ¢il in Cauvery Basim,
Tamil Nadu

5934. SHRI S. SINGAR VADIYAL:
Wil] the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) the reasons for not pursuing the
scheme of exploration of oil in the
Cauvery Basin in Tamil Nadu;

(b) whether under the oresent ceme
ditions the exploration of oil re-
sources in the Cauvery Basin
Tamil Nadu is advantageous and pro-
ductive; and

{c) -whether Government prepasc
to reconsider and take steps to tap -
0il resources in the Cauvery Bagin : -
Tamil Nadu in view of the presen.
oil problems?

THE MINISTER OF PETROLEUM,
CHEMICALS & FERTILIZERS (SHRT
VEERENDRA PATL): (a) Explera-
tion ig peing continued.

(b) Yes, Sir. It is consideced werth-
while to continue exploration in the
Cauvery basin,

(c) Does not grise in view of the
replies to (a) and (b) above.

Chairman eof Delki Waki Beard

5935. SHRI PIUS TIRKEY: Will the
Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleaged to
state:

(a) whether the Chairman of Delhi

Wak{ Board has highlighted the prob-
lems faced by the Board;

(b) if s0, the details of the probloms;
and

(¢) the steps taken by Government
to redress their problems?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
P. SHIV SHANKER): (a) Yes, Sir.

(b) The problems highlighted in-
clude the exemption of Wakf proper~
ties from the purview of the Delbs





